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SHRIMATI MOHSINA KID- i
WAL: Sir, in my main answer, | have said that the
interim report is expected by the end of this year.
If you will permit me, Sir, I can read out the
terms and conditions...

MR. CHAIRMAN: Not necessary. You
merely say whether slums are included in
this enquiry.

SHRIMATI MOHSINA KIDWAI: The
question of urban development in the whole
country will be considered. It is not only in
regard to Delhi. (Interruption) Bombay is also
included in this.

MR- CHAIRMAN: She said 'the whole
Country'. Therefore Bombay is also
included.

Poverty alleviation programme

*63. SHRI A. G. KULKARNI: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether any evaluation has been
made of the poverty alleviation programme
under  Integrated Rural = Development
Programme and if so, what is the number of
people living below poverty line at the end of
the Sixth  Plan;

(b) what was the total administrative
expenditure in running the proverty
alleviation programme in per cent out of the
total expenditure on such schemes under
IRDP during the Sjxth Plan; and

() whether the evaluation has brought
out that about 30 per cent of the Government
assistance for poverty alleviation has gone to
those farmers and persons who were already
above the poverty line, if so, how Govern-
ment propose to plug the loop-holes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL
DEVELOPMENT IN THE MINIS-

to Questions 10

I TRY OF AGRICULTURE (SHRI !
RAMANAND YADAYV): (a) to . (c) A
statement 4s laid on the Table of the Sabha.

Statement

A number of studies have been
conducted to evaluate the Integrated
Rural Development Programme (IRDP)
during the Sixth Plan. Concurrent
Evalution of IRDP has also been started
since October, 1985. The data/information
for the concurrent evaluation are being
collected by 29 reputed research
institutions in the country from 36 districts
every month on a random rotating sample
basi*, the main findings of the survey
upto the month of July, 1986 have been
brought out.

On the basis of the NS. S. Consumer
Expenditure  Distribution  38th  Round
(Provisional), 1983 at the end of the Sixth
plan about 222. 2 million persons were living
below poverty line in the rural areas.

The total administrative expenditure
during 1983-84 and 1984-85 ag a percentage
of the total expenditure was 5. 78% and 6.
90% respectively. Initially, the ceiling on
administrative expenses was 7-1 /2 % ofthe
allocation. In November, 1983 the ceiling was
raised to 10% for DRDAs having less than 14
blocks. In the case of DRDA's having more
than 14 blocks the ceiling continued to be 7-
1/2%.

According to the evaluation studies done
by the Reserve Bank of India, National Bank
for Agriculture and Rural Development and
Programme Evaluation Organisation of
Planning Commission during Sixth Plan, the
percentage of wrong identification under the
programme was 16%, 15% and 25. 81%
respectively. These studies related to the
initial years of the Plan.

As per the main finding of the concurrent
evaluation of Integrated Rural Development
Programme for
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the period October, 1985 to June, 1986, the
annual family income at the time of selection
was more than Rs. 4800 (which is now the
cut off point for identification) in about 7%
cases It was more than Rs 6400 (present
poverty line) in only about 3% cases.,

The guidelines on IRDP provide that the
list of the identified families should be
placed for approval in the meeting of the
Village Assembly. The Village Assembly
should be attended by the local people, non-
officials, block officers and bank officers.
Prominent voluntary action groups etc.
should also be associated with these
meetings. The list of the beneficiaries finally
selected in this Village Assembly should be
displayed on the notice board of the Village
Panohayat and the block office.

Findings of the Concurrent Evaluation
of IRDP show that Village Assembly has not
been associated in the selection process in a
number of cases. This along with other
shortcoming-; in the implementation of
IRDP, have been brought to the notice of the
State Governments every month for remedial
action.

Instructions have also been issued for
the constitution of Beneficiaries Advisory
Committees at the block level to provide
regular forum to the beneficiaries to actively
participate in the implementation of IRDP.
The functions of the Committee, inter alia
include identification of the areas of
leakages in the programme and suggest
ways of plugging them.

A new centrally sponsored scheme for
organisation of beneficiaries of anti-poverty
programmes has also been initiated in the
Seventh Plan for increasing their awareness
and strengthening their bargaining power.

!

At the central level, a Committee on IRDP
and

and Allied Programmes f TRYS3 vt
DWCRA has been

[RAJYA SABHA]

to Questions 12

constituted under the Chairmanship of
Union Secretary of Rural Development for,
infer alia, ensuring effective
implementation of guidelines.

SHRI A.. G. KULKARNI: Sir, from the
reply which has been given by the hon.
Minister, it seems the hon. Minister in his
new position is in a very embarrassing
situation and I think, he will find it difficult
to justify the reply even to himself. If you go
through the reply, actually, you will find that
nothing has been brought out. Sir, you had
been Finance Minister. It is all statistical
jugglery and building a castle out of it, a
fanciful castle which has no relation to the
poverty alleviation programmes. I would like
to know from the hon. Minister what has
been the criterion adopted by the Planning
Commission and the Ministry of Rural
Development, in this regard, whether it is
income criterion or expenditure criterion?
Then, Sir,. i.

MR. CHAIRMAN: You will have your
second supplementary.

SHRI A. G. KULKARNI: I have got ten
supplementaries, but I will put all of them in
one. Sir, you will please bear with me. This
isa very important thing.

MR. CHAIRMAN: I always bear with
you.

SHRI A. G. KULKARNI: Thank you
very much. Sir, again he has referred to the
32nd and the 38th NSS rounds. Both are
undoc-tored. They have not been rectified.
These are provisional figures. It has been
stated here that the number of people still
below the poverty line is 222 million, while
the Government publicly claims that it has
been brought down to 30 per cent and some
say that it will become 25 per cent at the end
of the Seventh Plan. I want to know whether
the 32nd Round and 38th Round are final—
rectified, doctored and proven, and
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whether the Minister will please state that
the Planning Commission, which has
given these figures and on which you have
based your reply, haye stated what I am
going to quote so that he will understand
properly. Sir, you will understand
immediately, but whether he will...

MR. CHAIRMAN: I hope you are
not asking me to answer the question.

SHRI  A. G. KULKARNI:

Sir, our erstwhile colleague, Dr.
Adiseshiah, a wellknown  economist,
wrote to the Planning Commission, seeing
these fictitious figures. He says that
he wrote to the then Chairman of the
Group working on the 38tb Round saying
that the 32nd Round says that the poverty
percentage is 45, while the 38tb
Round says it is 39 and asked how these
figures had  been arrived at. The
Planning  Commission Chairman
replied—and  Sir, you  will yourself
laugh at that—that the 32nd Round results
were revised on the basis of the NSO data
on private consumption—this is on
consumption—and  population  figures
and deflatory use for both are different and
it was on the revised basis that the above
table was established. So Mr. Ramanand,
what was the deflatory use. Perhaps you
may not understand it. What was the
deflatory use and en what ba'is those
figures were arrived at? Would you please
explain to me the 32nd Round and the
38th Round and how these figures have
been arrived at? You claim that the
poverty has been reduced. To me it is not
reduced at all. What will he reply? He will
agree with me. He is a real Congress wor-
ker.

SHRI RAMANAND YADAV: No, no,

I do not agree with you.

. SHRI A. G. KULKARNI: That is like a

Minister.

SHRI RAMANAND YADAYV:

You only want to find out some  Mira in

the drain.

[7 NOV. 1986]

to Questions 14

ATF AT F oF&T 9T A wdr A
W 9T A qrAEl FOWEEFAr
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SHRI A.G. KULKARNI:
Sir, I do not know whether 1 should cry or
laugh.

MR. CHAIRMAN: Mr. Kulkarni, this
is not the time for having a cross-
examination of the Minister. You began by
asking him about deflatory factors. How
does the Minister know? He will only reply
what he is given in the figures.

SHRI A. G. KULKARNTI: 1 thank you
very much for describing the Ministers who
only read what has been given by the
Secretary.

MR. CHAIRMAN: No, no, I meant
figures which are given.

SHRI  A. G. KULKARNI:
They do not apply their mind and head.
Where is the brain and head behind it ?

MR. CHAIRMAN: The brain and head
behind are the National Sample  Survey
and the Planning
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Commission and whatever figures they
give, they will state here. That is the correct
position.

SHRI A. G. KULKARNI: If it is so
_and I have quoted the Chairman, Planning
Commission— you as an economist, Sir,
know, whether the deflatory use for inter-
preting the 32nd and 38th Rounds is correct.
You tell me it is not correct, I am satisfied.
Because you are an economist, Nirmal
Chatterjee will tell me...

MR. CHAIRMAN: Unfortunately, I am
precluded from answering many questions
for which 1 know the answers.
{Interruptions).

SHRI K. MOHANAN: Ac-tmally, this
is the only opportunity for us...

MR. CHAIRMAN: Second
supplementary please.

SHRI A. G. KULKARNI: I will bear
with my friend, Shri Ramanand.,

SHRI A. G. KULKARNI: Sir the
Minister has tried to give some reply which
has no bearing to
some. Dr. Adseshiah and even the Planning
Commission Chairman the accepted that
both the pounds and the deflatory uses are
different. So it was only a statistical jugglery
used by my friend and I do not want to go
into that. Now I ask my second

supplementary.. Now he says that he is not
going to believe in the data eiven by small
organisations liKe NSO and many other
organisation. All right, but do you believe in
the Plannfng Commission? You believe in
RBI you believe in NABAKU, you believe
in your own evaluation organisation. This is
what I wan. to quote and Mr. Ramanand
knows "he source from where I am quoting.

[RAJYA SABHA]

to Questions 16

It seems that these can be corrected
by restructuring the programmes.
It is stated that there was a seminar
and these are the observations and
findings of Dr. Adiseshiah, he has
also confirmed them. The pathetic
position of poverty programme
and its results and the people living
below poverty line is 17 per cent as
the sample  households, according
to the RBI study. Then it is 47 per
cent according to the NABARD
study. Both are government organisa
tions and 49.4 per cent-------------

SHRI JAGESH DESAI: What is the
question?

MR. CHAIRMAN: Please bear with
him. When you bear with me, you please
bear with him also.

SHRI A. G. KULKARNI: This is not a
party matter. By staying in Bombay you wont
undersand poverty in Sangli or Bihar. That
Mr. Ramanand knows what the poverty is.
{Interruptions).

MR. CHAIRMAN: You are pointing out
certain discrepancies in different
evaluations.

SHRI A. G. KULKARNI: So, looking to
the various studies which are pathetic;
enough 1 want to say that the collection of
stat s tics seems to be totally unrealistic.
There are many leakages in all your
programmes as has been pointed out and that
you know very well. Even gram panchayats
and all such things fave very little meaning.
So, would like to know whether you Witt
issue passbooks to the villagers and. see that-
whatever assets have been crea ted in their
name are entered in those passbooks. That is
because you know how leakage takes place

SHRI RAMANAND YADAV: No, no.
It is highly objectionable.

SHRI A G. KULKARNI: Mr.
Ramanand, when he was only
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an ordinary Member, he was saying the same
thing, but now as a Minister he is not
agreeing. {Interruptions). 1 want to know
whether you will issue passbooks to stop the
leakage and to give relief to the poverty
stricken people instead of juggling with the
figures. {Interruptions).

MR. CHAIRMAN: Your time is over.

SHRI A. G. KULKARNI: So, please
give them the passbooks and see that the
entries of the assets created are made in his
name by the officials concerned.

ot TWERE qEE 0§ WO
fag fagra  gasdl ST T WUE
Foar 5 9y 375 98 w2 TF oA
FEFAT 96T @7 AH 5, TR IT A
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That is the first step which the
Government has taken in this res-
pect, the Central Government at
the level of the Department.
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[ 7NOV. 1986 ]

to Questions 18
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MR. CHAIRMAN: Mr. Minister is
answering very well. Don't prompt him.
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the beneficiary himself must have
the choice to have the asset, what
type of asset  he wan(s.
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Various steps we have taken to plug
the loopholes.



19 Oral Answers
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including  yours, aad I have found soms
defects also and I have suggested to the State
Governmmnt to rectify
thoss

dmfects and plug theqloé)phales.

ot sk, ATA UT
Look here, Mr. Kulkarni.

MR. CHAIRMAN: Mr.
Minister, you have answered enough.

SHRI RAMANAND YADAV:
Thank you, Sir.

SHRI A. ' G. -KULKARNTI: T think he
has given every explanation, except the
statistics corrected.

MR. CHAIRMAN: That is not part of
your question.

SHRI NIRMAL CHATTERJEE:
Firstly I must thank you for not calling me
just half a minute before the closing of the
Question Hour.

I agree with the perception of Kulkarni
Ji, although very soon he may be joining the
ruling party.

MR. CHAIRMAN: And he
will repeat the same thing.

SHRI NIRMAL CHATTERIJEE:
Ramanand Ji will also agree that there is
rampant corruption in the countryside. The
leakage that takes place can be linked with by
well-meaning people, but it cannot be really
stopped so long as the ruraj

[RAJYASABHA]

to Questions 20

society is dominated by the rural rich and the
struggle of the agricultural labourers are
drowned in blood as in the State either of
Ramanand Ji or Mr. L. K. Jha. So, that is a
perception. There has to be a leakage. But I
differ with Kulkarni Ji on one thing. This
concurrent J evaluation is really a good thing.
There are problems in statistical analyses
with samples, but the very independent
agency..

SHRI A. G. KULKARNI: There is a
problem in the concurrent evaluation also.

SHRI NIRMAL CHATTERIJEE:
No; concurrent  evaluation also shows...
(Interruptions).

MR. CHAIRMAN: You ignore the
interruption.

SHRI NIRMAL CHATTERIJEE:

I am trying to protect him from joining I
the ruling party.

I appreciate the concurrent evaluation
being done by the independent agencies.
That is an innovation which is not followed
in other departments and which may
probably be followed elsewhere. But, Sir, I
am still intrigued with the answer. What
was the poverty line in 1983 ? When that
NSS data was collected In terms of which
poverty line  were

I these calculations made ? Was it 1960-61
poverty line or 1978-79 poverty line or
1983-84 poverty line. That is part (a) of
my question.

Part (b) of my question is this. . One of the
problems is that we try to classify in terms
of household income. It is well known that
family sizes at the bottom rung and at the
very top rung are larger than the average
family sizes in the country. Therefore, the
classification should be in terms of per-
capita income. In cur rounds along with
the public Accounts Committee I have
discovered e that it is based on averages.
Somebody
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is earning Rs 6, 400 and one-member family MR. CHAIRMAN: All of you
should not be considered as a family below are making speeches.

the poverty line. You give us information in
household or family terms, but the criteria of s THFE gEd T‘:'g‘l% Tt
selection should be per-capita income of the 1 oare dEafre W 2t P
family to really handle the problem of poverty. destitutes pO(;res t of the poor, very Ver} poor
Would the Minister agree to it ? That is my and poor ’ (Inte rruptions) You’ kee Lict
1 part (b) of the question. And part (c) of my Youp ’ P P qhave;
question is... finished

MR. CHAIRMAN: No.

your time. _ )

SHRI NIRMAL CHATTERJEE: R NRMAL  CHATTERIEE:
It is a very relevant thing. Which year?

MR. CHAIRMAN: No. SHRI NIRMAL CHATTERIJEE: Sir, he

SHRI NIRMAL CHATTERJEE: wt TR AR A W
We had been to the North East. Please s F g | 9990 R®IEF W |
forgive me, it is a very relevant question. SHRI NIRMAL CHATTERJEE: I am

asking you about 1983.
MR. CHAIRMAN: Two

minutes are over. Mr. Minister.
=t THWWE T@T ;1983 H

SHRI NIRMAL CHATTERJEE: This AT AT 3500 | A% TAA GRS

is a very important question. In Nagaland

and Manipur there are no banks... ' ey ar e ¥ o
o wwe fear ar f& 3500 T
qrdt wTEe geil |

MR. CHAIRMAN: I will give the

: has not answered my point.
floor to someone else. Please sit down. yp

You write to him and get reply. MR. CHAIRMAN: You please sit

down. I am going to ask him a question.

ot TWEAR q1E|@ 0 qg 99 SHRI NIRMAL CHTATTER-JEE:
Wt g o ar & feqa 9= % Right Sir.
e R ij i MR. CHAIRMAN: Mr. Minister, yo
5 . 2 2 ~ . : Mr. , you
FQ:‘&IT g %I W qa have not answered the point which zjvas
at __\I 983 5'-[‘ g EL IR g i g | made by Mr. Nirmal Chatterjee that if it is
oM 7 2 fF a0 o Awew based on family income, it will lead to
AT a9 2 I9T BW AT FH L distortion. Will you base it on per capita
aa TRETFT L . (ﬂﬂﬂ'ﬁ'{) income ? Have ycu any answer ?
Uw WAAT §€q 0 9r9m A7 0t OREE aEE - Sfaer #
FA ... (sagawm) A 97 B9 99 wa Z | o BiEET
. #T A T UANT T4 2 IAT U
ot TMEE aRE 0§ gaw 2 I T S|
seems you are not prepared to listen to ms. MR. CHAIRMAN: The- point which
Do you want that in one word I should reply Mr. Nirmal Chatterjee made is this: ' if you
? Then will you be satisfied ? base it on family income, it leads to certain

distortions in the assessment of the poverty
line.
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Sir, it is their facts and figures on which

Therefore, it is necessary that you base it on T am basing my question,

per capita income. Have you considered this
5 . . .

:t Otherwise, you can say, you will look into SHRI RAMANAND YADAV: In
! Rajasthan, it has gone no from 35 to 36

ol TATATT iR
1 F  §wA 9T G fa=me

FO0 | (SwAUT)

SHRI G. S. DHILLON 9 at vou asked a very
pertinent question. For the destitute, it started
from Rs 1 to Rs. 2265, for the very very
POorfromRs. 2200toRs. 3500 and Rs 4800 is
the cut-off point for riving assistance and
when it reaches Rs. 6400, it is a cross over

AT q'?—cff per cent.

wmqgﬁa‘-’wwmq
qmrﬁmwwW@'

o g WETH Wawm o &
far & o &7
SHRI JASWANT SINGH: Sir, I really

beg of you. It is a very serious question. I
am not entering into a controversy about the

line ol poverty. Government's own methodology.

SHRI JASWANT SINGH: Mr. Chairman,
Sir, accepting for the present that the validity
of the NLS. S. methodology is the established
basis on which we can structure our dis-
cussions however controversial and however
disputed that methodology might be, the
disturbing fact as 3 ishea by the N. SS
methodology itself in the Sample Survey No.
38 of 1983 (January to June 1983) whereas
you are asserting that noverty has declined in
the rest of Suntry, this very N. S. S. relating to
this very period says that rural noverty in
Rajasthan has actually gone up. I am not
entering into the methodology or the attendant
controversy. I am asking specifically based on
this very sample survey that the rural poverty
in Rajasthan in that period has gone up.
Therefore, my question is: why has rural
poverty in Rajasthan gone up ? What are your
findings about the factors that has contributed
to that increase and what are you doing to
eliminate it

s N a1 qa*awﬂ‘q’
T ww A famtaw # qEHET
or% drow o1 fE adEr @ ..

MR. CHAIRMAN: The percentage of
people below the poverty-line-...

SHRI RAMANAND YADAYV:
... has been brought down,

MR. CHAIRMAN: Then it contradicts
your statement

SHRI JASWANT SINGH: Sir, I appeal
to you because the Minister is making such
a mistake and he is deliberately repeating it.
This National Sample Survey analysis
shows that the level of poverty in
Rajasthan....

aﬁmm'am:ﬁ'i’"
T %m“‘f‘wq
mﬁg{qﬂmwl

st wwew feg: 7@ A1 TG
wgs § I E

MR. CHAIRMAN: Mr.
Minister, now under the rules, please write
to me and I will have the answer corrected
later. Now you proceed with the answer.

SHR1 RAMANAND YADAV: In the
beginning of the Seventh Plan, the
percentage of poverty has gone down to 39.
9 per cent. In absolute figures, it came
down to near by

1 crore leaving 22  crores.

e LY
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la the Sixth Five Year Plan, the
people who crossed constituted 13
per cent. *

MR. CHAIRMAN: No, no,
you are not answering the Member's
question. The question is whether in
Rajasthan the number of people below the
poverty-line has increased. His point is that
poverty has increased.

SHRI RAMANAND YADAV:
No, Sir. Rather poverty has gone up.
{Interruptions) 1 am sorry. Sir, I correct
myself. I am sorry for the wrong reply
which I gave'qﬁiﬂm(ﬁl'

aEt TR A4 & 33 TS § 36 TET

Central Government has written to the State
Government to take steps to plug the loopholes
which are. there. The investment which we are
making is not properly utilised.

=t sy fam . st aEE
%rFawq*szﬂr#:rWH‘é‘??W
mihzzﬁ gravy Wl AZEA T AT
FTAd F W 9% q%AT JEai g |
@ @ ® fage ¥ owgad fae
¥ a1Y o< AT @@t T I AT fagia,
aTmH ‘!’WI?‘T?{-‘[HWH ermmm—f

T A B TAg a4r 4T | a1
W&l S Wi weama v osEw
IIEAT FT FEl A9 A& a1 BT 3 |

ag a@ ®/E E fF ooy g% =T &
faelt ot w5@ Hag wzfa waETd
gl AT Z F4iw ag Tgfa W
9 & &7 w8F wowac g8 &

@ ¥ fa gwd A9E drem gE
frar & 1 guR A v fa aiE-
wafE ¥ gAY @A W@, aw
F oiEEa ¥ TAwd  fear o,
Ffguais & faqems o gafao
qiér 7 @1 W & | We hawe

written to all bl ite Governments.

MR. CHAIRMAN: Next question.

Establishment of Wakf Boards in the States

*64. DR. MOHD. HASHIM KIDWALI:
Will the Minister ot WELFARE be pleased
to state:

(a) the extent to which the efforts of the
Central Government have been a success in
establicbing Wakf oards in those States in
which such boards were non-existent;

(b) the names of such States in which
Wakf Boards bad been set up recently;

(c) the measures taken by the Central
Government to protectee Wakf property from
unauthorized ana illegal occuspation; and

(d) the total income and expenditure of
the different. State Wakf Boards during the
last two years /

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARDb (DR.
RAJENDRA KUMARI BAJPAI): (a) and (b)
Under the Wakf Act, 1954, a Wakf Board can
be set up by the Government of a State/Union
Territory. No State Govt is reported to have
set up Board, recently under the Wakf Act,
54,

(¢) Under the Wakf Act, 1954 the
general supervision of ah the



